CENTRAL ADMINISTRATIVE TRISUNAL
CALCUTTA BENCH .

No., 0, A, 1453 of 1996

| Date of Order s 3.2.1999
Pressnt : Hon'ble Mr..bsti,ce SN, Mallicks Vigce=Chairman,

Hon'ble fir.8.P, ginghs Administrative Member.

CHINMOY RANJAN DAS_
Vs, |

UNION OF INDIA & ORS.
(SHIPPING & TRANSPORT)

For the spplicant : [Mr,Samir Ghoshs counsel.

For the respondents: M, Mdhusudan Bansrjeer counsel.

ORDER

SN, Mellicks V.C.

It is submitted by M.Samir Ghoshs 1ld.counsel for the
applicants on instructionss that his clisnt does not want

to proceed with this spplication as the reliefs praYQd for in
this O.A, have already been grantsd by the respondents.

2. Under such situations the éppl_ic-aticn‘ hag become infruc-
tuau s. | | |

3. The application is disposed of for baing not pressed.

No order is made as to c.OSt;;

rd
(8.P.5ingh) | N. Mallick)
Administrative Mesmbsr : Vice- Chairman

r. s!



